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XN Padmanabhan «e Applica
AND

1. Sr.Divisional Personnel Officer,
S,E.Railway, Waltair Division,

Date of Order s 4,1,99

nt,

Visakhapatnam, .
2, Divisional Personnel Officer,
- S.E,Railway, Waltair,
Visakhapatnam,
3. Rivisionel Railway ienager,
S.BE,Railway, Waltair Division,
Visakhapatnam, .« Respondents,

Counsel for the Applicant .. Mr,P,B,

Vijaya Rumar
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X As per Hon'ble Shri R.Rangarajan, Member {(Adm.,)

N&.P.B.Vijéya Kumar, learmed counsel for the

)

applicant, Reply has not been filed by the responddnts,

2. - The applicant in the OA Had joined in BBK Raf
Mechanic on 6,9.69, Ilater he was absorbed as pernd
Tradesman in &,E.Railway, Waltair on 1,7.69., Subsd

he was promoted to the post of Compressor Driver-cy

(COCHM) Gr-1I1I in the scale of pay of gs,260-400 w,e,

lway as
nent Basic
quently,
- Mechan ic

o 1.1.70

and his name was shown against 51,N0,2 in the seniority list

of CDCHM Gr-I1I published on 27.,7.79. later, he was

the next promotion as CRCM GrgIl w,e.f, 21,12.82 ac

given

cording

to his turn as per the seniority list of C2CH by ofifice order

Gated 21.12.82.

3. The promotion of the applicant as CDCM Gr-1I1I issued

on 21.12,82 was kept in ebeyance by order dated 30,

12,82

due to some Senicrity disputé. The applicant submilts that

on the pasis of the direction in TA,1184/86 he rega
S Aot

seniority and all other benefits eccrued-to him as

dated 21,12,82, The applicant submits that ope pos

Gr-1 was sanctioned by the order No,00,No,P/Cadre/E

dated 4,10,85 (A35 Page-~11), The applicant submitt

he had to be promoted to that post as per the order

ined his
per order
t of CDCM
ngg/116,

ed that

4,10,85, His representations were considered and hé was

o v
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promoted to the post of CDCHM Gr-1 w.e.f, 1.12.84 by
proceedings dated 2.3,89 (A-4 page-10). The applic

submits that nis promotion as COCH Gr-I w.e.f, 1,12

erronecus ard he should be promoted w,.e,f, 1,1,84,

representation in this connection was negatived by

ant
L84 is

8

Hi

proceed ings

dated 8,7.9 (A-1 page-6) on the ground that the Bridge

errection post in Engineering Department has been

reclassified

w.e,f, 1,12,84 and accordingly he was promoted to ¢DCHM Gr-a

from 1,12,84 by office order dated 2,3.89, Hemce

eligible for promotion as ODCHM Gr-I w.e.f. 1.1.84.

4, This OA is filed praying for a direction to

promote the applicant as COCM Gr-I

4o
of 1,12.84 and also, pay the arrears

respondents to
1,1.,84 instead
and admissible

allowances with all consecuential g

penefits by setting aside the impugned proceedings

8.7,%37?f R=3,

5. As no reply has been filed we are not sure

the contents of the impugned letter dated 8,7,96
@

or not, ®Bspecially the ground that the Bridge er)

in Engineering Department had been reclassified w

. Howewer, the learned counsel for the applicant lbrt

he is not

of pay
nG attendant

dated

whether

18 in oxder

rection post

e, f. 1,1¢.84.

Dwgy it €O
our notice the memorandum dated 4,10,85 (A-5) wherein it
upgradation of
is stated thet the/skilled Gr-II post to skilled Gr-+ will
operation
come intc .Z-wtiﬁ.e.f. 1.1.84, To further substgntiate his

case the applicant has also brought to our notice

5 >
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éh e.f. 1,12.84 a detailed speaking order enclosing

L] 4 LN

<«

attached to letter dated 4,10,85 wherein the CLCM Gr-II

poSt existing as on 1,1.84 was rechassified as Cr-[ from

the same date, Some more trades were upgraded as per the

thak

above letter- Hence it gives us a feeling, it is posSsible

that this post c<ould have been upgraded w.,e.f, le.l.84 and

not from 1,12.84,

6o Considering the above, the respondents should immedistely

check the relevant circular or notification whereby the

respondents cdme to the conclwsion that the Bridge
post in Engineering Department had been reclassifie
1,12.84, If on that basis the reepondents come to
that the post was upgraded only

the documents based on which the decision & was:. -
the respondents should be issued to the applicant,

can be
it is found that as per reclassification the post/:

8rrection
d froﬁ
the conclusior
a copy of
taken by

In case

operated
e.0,

1,1.84 then the case of the applicant should be considered

for promotion with consequential benefits w,e.f. 1.

he is seniormost eligible candidate for that post,.d
all other conditions,

Te Time for'COmpliance‘is 2 months from the day

receipt of a ¢opy of this order,

8. The OA is ordered accordingly, MNo costs,
( R JRANGAR
Member {
!
L/f‘ Dated ¢ 4th January, 1999

{(Dictated in Open Court)
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